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CIRCUI-AR

As per thls CIffice previous Circular No. L4/PI1?021- dated 01.0f.2021,

reeording of erridence urill start in $ubordinate Courtsl5pecial CnurtslTribunals

from 26.07.2021.

Therefore, in pardal nrodification of abCIve Circular clated 01.0?.A021, it is
hereby notified that from 2S.t7.2021, entry in court premisrs of $nbordinate

Courls/Special Coumsl?ribur:als shall be pennitted to such lidgants and wirnesses

lurho have taken at least first d*se of Cnvid-l$ vaccine. Relaxation ,lqil1 be given

*nly to th*se Persons after scrutiny wbase vaccinaticn cafirlot be done for medicai

reasorls as per advisory of the centraustate Governrnen,t.

For ensuring presence of accusedlc*mplainantslwitnesseslpaxies, the

cCIurts may pass appropriate orders as per law.

All other dirertions issued vide above Circular dared 01.Sy.20IL would
continue ro be observed tiltr further nrders.

By Order

No. Gen.iXY/4"2&020130d3 Date * 26.07.2021

l

cop)r forwarded tn the folrowing for inforrnation and necessary a$ion:-

l- The Registrar. Cun: Frinciple Secretary to l{on'ble rhe Chief Justice,
Rajasthan High flourt.

z rhe Frivare secretaries to aJI l{on,ble Judges, Rajasthan High court,
Jodhptirl Jaipur Bench.

3 All the Distrirt & sessions Judges ltith rire request m circulare the same
amo$gsr all rhe Fresiding officers of rheir3udgeship

4. Presiding officers rf all rhe special cauns and Tribunals.
5' All the Bar Associations through the concerned Disrrict & Sessions Judges.& Registrar classjficad*n, Rajasfr"an Iisr, court, Jodhpur ro upioad thesame on the official rvebsite of rhis offici.
7' The Regisrrar (vig.) r (Admn.) / (Rures) l (class.) / (Exam.) i osD {F&t} i{cpc}ilueticiar) Rajasrha' High cruri, ioethpurffaipur Bench andRtgisrar Hq. At New Delhi.
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